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Shri Jagjivan Ram: Unless I receive
notice of that question, I cannot sup-
ply the information. '
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8hri Daji: I was quite. surprised to
hear that 95 of the industries had
been rehabilitated. I would, there-
fore, like to ask pointedly whether
any industry closed in Amritsar,
Patala ete. as a result of having been
the victims of the last bombing etc.,
has started working. So far as we
know, not one of them has yat start-
ed working. Tuerefore, to what facili-
tles is the hon. Minister referring
when he says that 95 per cent of them
have been rehabilitated? In Batala,
Amritsar etc. not one of them has yet
started working.

Shri Jagfivan Ram: My informa-
tion is just the contrary, and that is
on the basis of the report that we
have received from the Punjab Gov-
ernment.

. Shri Daji: On the 17th, Shri Buta
Singh was there. Not one of them
is working,

(Interruptions).

Mr, Speaker: Hon. Members cannot
g0 on in this way. The question has
been put, and the answer has been
given. The hon. Members have got
one kind of information, and the hon
Minister has replied that his informa-
tion is to the contrary. If that answer
given by the hon. Minister is wrong,
hon. Members can have the matter
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discussed in some other manner. What
else can I suggest to them? They
might ask for a discussion saying that
the answers that have been given have
not been given in clear terms,

Shri Jagjivan Ram: I would again
reiterate that my information is based
an the report received from the
Punjab Government.

Mr. Speaker: There are divergent
views and they are at the extremes.
Here is an allegation that none of
those industries has been started; the
hon. Minister, however, says that 85
per cent of them has been rehabilitat-
ed and they are working.

Shri Jagjivan Bam: That is why I
am intervening R

Shri Ranga: The hon. Minister
should make further enquires.

Shri Jagjivan Bam: My information
is bused on the report received from
the State Government. In view of
these supplementary questions. I shall
ggain go into details and check up
what the actual position is.

Shri Shivaji Rao B. Deshmukh:
What specific steps has  the Labour
Ministry taken so far or propose to
take to secure adequate compensation
to arrest unemployment under the
war risks insurance scheme in res-
peet of fuctories and personnel?

Shri  Jagjivan Ram: Whatever
benefit for lay-off or retrenchment s
provided under the relevant Acts
will be payable to employees in these
industries.

Migration of Hindus from Bast
Pakistan

1
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Shri Ramachandra Ulaka:
Bhri R. 8. Pandey:

Will the Minister of Labour, Emp-
loyment and Rehabilitation be pleas-
ed to state:

(a) whether it is a fact that a large
number of Hindus have migrated
from East Pakistan to India during
the period from November, 1965 to
January, 1966;

(b) if so, the number of such mig-
rants; and

(¢) the steps taken to rehabilitate
them?

The Deputy Minister in the Minis-
try of Labour, Employment anl Reha-
bilitation (Shri D. R. Chavan): (a)
and (b). During the period from
November 1865 to January, 1966,
2,601 migrants have come from East
Pakistan. Community-wise break-up
is not available. .

(¢c) Among these migrants, those
who are eligible for relief and reha-
bilitation assistance, are being given
relief assistance for the present pen-
ding arrangements for their perma-
nent rehabilitation.
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frafa @ Fwrr H o § ?

Shri D. R, Chavan: The total num-
ber of migrants coming from East
Pakistan from 1947 to 1058 is 4107
lakhs; from April 1958 to December
1963, it is 0.62 lakhs. The influx from
1-1-1964 to 14-1-1866 is of 8,01,798
persons.
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Mr. Speaker: Some hon. Minister

must answer.
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Shri Buta Singh: The seats of the

Minister and Deputy Minister of a
Ministry should be allotted in such a
way that they can consult each other
within a close distance; the seats
should not be far away.
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Bhrl . D. R. Chavan: That figure is
not with me.

fY opvefiew Tm: & 7z 9qr awen §
o v oofT &Y wgrs @ &= & wvf WT
weraers faeqifed g agr @ aife-
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o T AT Wifigan: 1899 § 7
Shri Hem Barua: May I draw the
attention of the hon. Minister to
Clause No. VIII of this declaration of
pious intentions signed at Tashkent,
which says:

“They also agreed that both
sides will create conditions which
will; prevent the exodus of
people.”

This particular clause puts India on
a pur with Pakistan in the matter of
ezodus of peuple from one country to
another. In this context, may I
know—the hon. Minister hag already
said that during this conilict not a
single member of the minority com-
munity throughout the country mi-
grated to Pakistan, whereas Pakistan
people migrated to this country—
whether our late Prime Minister did
not know this when he put India on
a par with Pakistan by this particular
clause in this matter of mischief?

wopa vigT o gl ¥ W @y
ary gt fdferdem @ W R
i ggt ¥ Wy W meoEsAw
freqrfor gt ofvema aff T g
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and Public) as on the 31st December,
1965; and

(b) the steps taken to realise the
same and the results thereof?

The Parliamentary Secretary in the
Department of Communication (Shri
Bhanu Prakash Singh): (a) and (b).
The information is laid on the Table
of the House. [Placed in Library.
See No. LT-5540,66].

sft gmaw o : ag S fea
N gmigft 7 A ¥ @R W
AT @mzﬁﬂ*?&_m
faae s & www ¢ fr fom
art ¥ ot aw EEw & faw
w:ﬂﬁﬁria‘ ag atar g
I qAsATEt irirrmsmznr
IR AR ¥ agA o e ?

mﬁr(mmwarr W AT A
agiv S0 7

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): Steps have been taken to
realise arrears. The arrears out-
standing for upto 1-10-1965 amount
to about Rs. 4.40 crores, whereas the
last year's in from teleph is
Rs. 43 crores. Now steps are being
taken to realise the arrears, and where
arrears are not paid, the connecuom
are being disconnected.

ot g f&7 o

?
Will the Minister of - Commumica- t

‘tions be pleased to state:
(a) the amount of arrears of fele-

g wgmy o ag o faw § O

phone bills State-wise (Govermtientsl T wrar t





